
DIVISION BENCH O-124
COURT - II

NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH

KOLKATA

C.P. (IB)/688(KB)2020

Present: 1. Hon'ble Member(J), Shri Rohit Kapoor
2. Hon'ble Member(T), Shri Harish Chander Suri

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 25thNovember, 2021, 10:30 A.M

Name of the Company
JAI BALAJI INDUSTRIES LTD.

Vs.
THE ORISSA MINERALS DEVELOPMENT CO. LTD

Under Section IBC Under Sec 9

Sl.
No.

Name & Designation of Authorized
Representative (IN CAPITAL LETTERS) Appearing on behalf of Signature with

date

Counsel / Authorised Representative appeared through video conference:

1. Ms. Manju Bhuteria, Advocate ] For Operational Creditor
2. Ms. Pallabi Ghosh, Advocate ]

1. Mr. Kamal Kumar Chattopadhyay, Advocate ] For Corporate Debtor
2. Mr. Debdeep Sinha, Advocate ]

O R D E R

1. Ld. Counsel on both sides present.

2. The CP was admitted by this Adjudicating Authority vide order dated 30/09/2020, which was

challenged before the Hon’ble NCLAT and the Hon’ble NCLAT had set aside the order passed

by this Adjudicating Authority, which was further challenged before Hon’ble Supreme Court

and vide order passed on 01/10/2021 in Civil appeal No. 5904 of 2021 has dismissed the

appeal. In view of the order passed by the Hon’ble Supreme Court of India, the order passed

by the Adjudicating Authority admitting the CP(IB)/688(KB)2020 has been set aside.

Therefore, it is ordered as follows :-

(a) CIRP initiated against the Corporate Debtor vide order dated 30/09/2020 is hereby

closed;

(b) The Board of Directors of the Corporate Debtor is restored to its original position;



(c) The RP is discharged from his responsibilities;

(d) The RP is hereby directed to handover to the Board of Directors of the Corporate Debtor

all its assets and books of account and other documents immediately.

3. With the above directions the CP(IB)/688(KB)2020 shall stand disposed of.

4. File be consigned to the records

Harish Chander Suri Rohit Kapoor
Member (Technical) Member (Judicial)

hb.


